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Small Scale IDdastrles 

3417. Shri Balakrishaan: Will the 
Minister of Commerce aad IDdastry 
be pleased to state: 

(a) the policy of Government re­
garding the sanction of loans to small 
scale industrie~; 

(b) the percentage of the loan on 
the value of buildings and machines; 

(c) whether floating assets are ex­
cluded from the valuation; ahd 

(d) if so, the reason therefor? 

The Minister 01 IDdustry (Shri 
MaDabbai Shab): (a) to (d). The 
policy of the Government is to en­
courage Institutional agencies to ad­
vance loans to Small Scale Industries. 
The State Governments also have been 
advancing loans on liberal terms to 
small scale industrialists under the 
provisions of their respective State Aid 
to Industries Acts. For this purpose, 
the Central Government have advan­
ced adequate funds as loans to the 
State Governments. 

Under the liberalised terms of cre­
dit assistance, small industrialists can 
get loans up to 75 per cent of the value 
of security offered. It is for the 
State Governments to decide on the 
nature of the securities to be accept­
ed. 

NlI&'aland IDterim Body 

3418. Sbri RaghUDath Singh: Will 
the Prime MinIster be pleased to 
state whether Nagaland Interim Body 
in a resolution has demanded that the 
Government headquarters should be 
set up at KDhima? 

The Prime Minister aDd Minister of 
External Affairs (Shrl Jawaharlal 
Nehru): A number of resolutions were 
adopted by the Interim Body of Naga­
land during its first session which was 
held from the 17th to the 25th May, 
1981. 

In two of these resolutions the 
Interim Body recommended the re­
organisation ')f the , Commissioner's 
office into a Secretariat and the set­
ting up of the Governor's headquar­
ters at Kohima even during' the in­
terim period. The matter was discus­
sed by the Executive Council with 
the Governor of Assam on the 7th 
JUly 1961. The Government of India 
have since communicated approval in 
principle to the construction of a Raj 
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Bhawan and a Secretariat building in 
Kohima. 

Dandinc over Maintenance 01 Roads to 
Sikkim Government 

3419. Shri Raghunath Singh: Will 
the Prime Minister be pleased to state 
whether the Government of India 
have decided to hand over the main­
tenance of Rangli-Jelepla and Pak­
yong-Rorathang roads to Sikkim Gov­
ernment? 

The Prime Minister and Minister of 
External Aftairs (Shri Jawaharlal 
Nehrn): Yes, Sir. 

Code of DiseipIiDe 

~iZO. Shri Tangamani: Will the 
Minister of Labour aDd Employment 
be pleased to state: 

(a) whether it is a fact that Code 
of Discipline is violated by employers 
in such of the industries as are aided 
by Government; 

(b) whether it is also a fact that 
in Madras Cements, Thulukapatti, 
Madras State, 5 workers were dismis­
sed for being signatories to the appli­
cation for registration of the Union; 
and 

(c) if so, what steps are being taken 
to protect workers in an effective 
manner without delay? 

The Deputy Minister 01 Labonr 
(Shrt Abid AU): (a)' Complaints 
about violation of the Code are made 
by both employers and workers in 
the public and private sectors. Ap­
propriate action is taken on them 
wherever necessary. 

(b) No. One of the 5 wOfkers alleg­
ed to have been dismissed was a 
petty contractor and not a workman 
and the remaining lour had absented 
themselves without permission. 

(c) Does not arise. 

CommWlity Dall In Kidwai Nagar, 
New Delhi 

3421. Shri VaJpayee: Will tlie 
Minister of Works, Dousing and Snp-

ply be pleased to state: 

(a) whether the Kidwai Nagar 
Residents' Association, New Delhi is 
a representative organisation of the 
residents of that area and has been 
recognised by Government; 

(b) whether the Association has 
asked for the allotment of the Com­
munity Hall (Centre) built eXClusively 
for the benefit of the residents of that 
area; 

(c) if so, Government's reaction to 
the representation submitted on the 
11th October, 1960 in this regard; and 

(d) whether it is a fact that the 
centre is now under the charge of 
persons who have no representative 
character and who charge exorbitant 
rents from the residents for holding 
their cultural and social functions in 
the hall? 

The Deputy Minister of Works, 
Housing and SnpPly (Shri Anil K. 
Chanda): (a) It is one of the associa­
tions of the residents of the locality, 
which are receiving grants-in-aid 
from the Government. 

(b) to (d). The Association has 
been requesting for the allotment of 
the Samaj Sadan (Community Centre) 
to it. It is proposed to transfer the 
control of the building to the Minis­
try of Home Affairs who intend to 
allot it to the association representa­
tive of the residents of the locality. 
Bharat Sevak Samaj, to whom the 
building stands allotted at present, al­
low the use of the building to other 
organisations of the locality on pay­
ment of Rs. 51- per day, the rate fixed 
by the Government. This amount is 
not considered exorbitant as it is in­
clusive of all charges like mainten­
ance, electricity and water, watch and 
ward and conservancy. 

Film on Conferences of PoUtical 
Parties 

3422. Shri DharmaliDpm: Will the 
Minister of Information and Broad­
casting be pleased to state: 

(a) whether the conferences of 
various political parties are filmed for 
the newsreel; 




